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Calcutta High Court

Case No: None

Mona Sheikh APPELLANT
Vs

Ishan Bardhan RESPONDENT

Date of Decision: Jan. 10, 1881

Citation: (1881) ILR (Cal) 581

Hon'ble Judges: Mitter, J; Maclean, J

Bench: Division Bench

Judgement

Mitter, J.
We do not think that the trial and acquittal were illegal. As for the order for
compensation, Section 209 seems to contemplate a dismissal of the complaint
rather than an acquittal of the accused; but referring to Section 212 and to the order
in which the sections come, we are not prepared to say that an order to pay
compensation may not be added to an acquittal.
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